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MR. DEPUTY CHAIRMAN :
Now, Shrimati Veena Verma. She is
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REFERENCE TO THE CONTAMI-
NATION OF VACCINE RESULT-
ING IN DEATH OF CHILDREN

PROF. (MRS)) ASIMA
CHATTERJEE (Nominated) : Sir,
I would like to draw the attention of
the Government through you to the

- incidents of tragic death of the two
children at Dharampuri a few days
ago and also to inform the Govern-
-ment that 68 children have been
lying in serious condition in the
hospital after vaccination, since July
28. This is due to contamination of
the toxic chemicals with the vaccine.
This report appeared in the Times of
India’ and also in the ‘Indian Express’
yesterday, that is on July 31.
When the death of the two children
was reported by the District Collec-
tor, Health Secretary, Shri R.
Shanmugam, asked two doctors
from the institute of Child Health
to investigate the cause of death.
They  rushed to Dharampuri.
The Additional Director of Public
Health  also visited the hospital.

According to the District Coliec-
tor’s report, 193 children in Nayakan-
‘kottai village were covered by the
immunisation programme on July
23 (this year). Four days later, 65
of them were brought to the
Dharampuri hospital with symp-
toms of diarrhoea and vomiting.
By July 28 a total of 108 chiidren
with the same symptoms had been
admitted  to the hospital. This
toxic action is duwe to contaminaticn
>f the vaccine with toxic chemicals
which have caused this disaster.
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This is not the first incidence.
Several such calamities had happened
in the past and had been brcught to
the notice of the Government. My
humble submission is, Sir, that the
Drug Controller should be kept
alert and should not issue the licence
to the drug manufacturers preparing
such vaccines. if they do not declare
the impurity and trace impurity "in
the vaccine. The Drug Controller
should ask the manufacturers to
appoint an Analytical Chemist so
that the reports on the complete
analysis of the vaccine are available.
The Analytical Chemist can find out
what are the impurittes present
therein which are toxic.

Lastly, Sir, I would like to say that
this can readily be done by the
scientific method, by thin layer chro-
matography technique, by gas liqud
chromatographic analysis and by the
help of spectrophotometry. These
experiments can be carried out in
a very short time, within 15 minutes
at least 100 samples can be analysed.
The doctors must examine the chil”
dren before vaccinating . They must
see the tolerance of the children
whether the children are alergic to
the vaccination.

Sir, considering the seriousness of
the situation, I would request the Go-
vernment through you to give a direc-
tive to the Drug Controller to in-
sist wpon submitting the reports of the

detailed testing of drugs and also
to take stringent measures against
those manufacturers who fail to do
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